MODIFIED FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PROTOCOL MARINE SERVICES PRIVATE LIMITED OPERATING IN
CNF AGENT, TRANSPORTATION INDUSTRY AT MUMBAI
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with  |Protocol Marine Services Private Limited
PAN/ CIN/ LLP No. CIN No. U63090MH2001PTC133857
2. | Address of the registered office 1502/A, 15" Floor Universal Magestic, P.L.

Lokhande Marg, Chembur (W) Mumbai
Mabharshtra-400043 India

3. |URL of website -

Details of place where majority of fixed [1502/A, 15" Floor Universal Magestic, P.L.
assets are located [okhande Marg, Chembur (W) Mumbai
Maharshtra-400043 India

5. |Installed capacity of main products/[NA
services
6. |Quantity and value of main products/ [NA
services sold in last financial year

7. | Number of employees/ workmen 3

8. |Further details including last available|Can be sought by writing an email to the RP
financial statements (with schedules) of two
years, lists of creditors, relevant dates for
subsequent events of the process are
available at:

9. | Eligibility for resolution applicants under [The eligibility criteria is mentioned in detailed
section 25(2)(h) of the Code is available at: {Invitation for Expression of Interest to submit
Resolution Plan(s) (“Invitation™)

10. | Last date for receipt of expression of interest | 6™ April, 2023

11.|Date of issue of provisional list of|I6™ April, 2023
prospective resolution applicants

12.|Last date for submission of objections to|21st April, 2023
provisional list

13.1 Process email id to submit EQOI protocolmarine.cirp@gmail.com

el weory VW
et ao20m13503 ) e
A MUMBAI
N 400013 s

Matunga Central, Mumbai — 400019
For Protocol Marinc Scrvices Private Limited

Date: 22" March, 2023
Place: Mumbai
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PUBLIC NOTICE

This is to inform that the Nawab Mohammed
Jameeluddin Khan S/0 Late Nawab
Mohammed Kabeeruddin Khan and Nawab
Mohammed Azeemuddin khan S/O Late
Nawab Mohammed Mubarak uddin khan is
the owner of the land in survey no's 12/1,
12/2, 12/3 and 12/4 and also the Survey|
No's. 104 area, H.4-16 are H 0-22, are total
area H 4-38 are and city Survey No. 11. area|
16834.25 Sq.Meters and city Survey No. 11 A|
area 1543.50 Sq. Mts and city Survey No. 118|
area 1622.25 Sq.Mts, situated at khandala|
sub-district of poona Maharashtra, Talug|
Maval Through the decree passed by the|
Honorable High Court of Telangana. In which|
Kabeeruddin khan is the Defendant No.9 in
the suit and the one and only Dildarunissa
Begum PLANTIFF No.1 in a suit of CS|
14/1958. If anyone is entertaining and|
claiming the above said property by name of]
lutufudowla Bahadur then they are at their
own risk as because he is only the supervisor|
of the matruka properties and his family|
member does not have any rights to claim the|

Retail Asset Small and Medium Enterprises City Credit Centre,
(RASMECCC) Sharda Terraces, Ground Floor, Plot No. 65, Sector-11, CBD
Belapur, Navi Mumbai - 400 614 Phone: 022- 27576481
POSSESSION NOTICE [See Rule 8(1)] For Inmovable Propert

Whereas; The undersigned being the Authorised Officer of State Bank of India, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notice dated 05.01.2023 calling upon
borrower to repay the amount within 60 days from the date of receipt of said notice.

The Borrowers/Guarantors having failed to repay the amount, notice is hereby given to the
Borrowers/Guarantors and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers conferred on him under
Section 13 (4) of the said Act read with the Rule 8 of the said Rule of the Securitisation
(Enforcement) Rules, 2002, on this 21st Day of March 2023.

The Borrowers/Guarantors in particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the property will be subject to the charge of State Bank of
India for the amount and interest thereon.

The Borrowers attention is invited to provisions of Section 13(8) of the Act, in respect of time
available, to redeem the secured assets.

Name of Borrower Description of the Property Mortgaged Outstanding Amount property and title or ownership, It was then|

that Lutfuddaula was appointed Amir under|

Mr. Imtiyaz Flat No. 408, 4th Floor, A Wing "Bliss Rs. 27,06,905/- with the Farman dated 29th Rajjab, 1345 H (4-2-
Ansari (Loan Alc. Residency", Survey No. 31/1 A, Village further interest, 1927) A.D. If at all anybody is allowing such
41250168019) Dhamote, Tal. Karjat, Dist. Raigad - 410101. expenses & other persons to entertain the above said property|

charges etc. thereon. then they are liable for criminal proceedings

under the courtof law.

Date:- 22.03.2023 Mohammed Azeemuddin Khan (advocate)

Authorised Officer

Place:- Panvel State Bank of India
MOBILE N0.8247804447,8121068055
4 Registered Office Address: Unit No.601, 6th Floor Piramala Amiti Building, Piramal )
| Piramal Agastya Corporate Park, Kamani Junction,Opp Fire Station, LBS Marg, Kurla (West),

Mumbai- 400 070.
CIN:L65910MH1984PLC032639, Web Side:- www.piramalfinance.com
Branch Address: Dhiraj Baug, Building "A" Ground & 1st Floor, Beside Axis Bank, Opp.
Monalisa Building, Agra Road, Hari Niwas Circle, Naupada, Thane (West)- 400602.
DEMAND NOTICE
Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement Of Security Interest
Act, 2002 read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002. The undersigned is the Authorised
officer of Piramal Capital & Housing Finance Limited(PCHFL) [formerly known as Dewan Housing Finance Corporation
Ltd.(DHFL)] under Securitisation And Reconstruction Of Financial Assets And Enforcement of Security Interest Act, 2002
(the said Act). In exercise of powers conferred under Section 13(12) of the said Act read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002, the Authorised Officer has issued Demand Notices under Section 13(2) of the said Act, calling
upon the following Borrower(s) (the "said Borrower(s)"), to repay the amounts mentioned in the respective Demand
Notice(s) issued to them that are also given below. In connection with above, Notice is hereby given, once again, to the
said Borrower(s) to pay to PCHFL, within 60 days from the publication of this Notice, the amounts indicated herein below,
together with further interest as detailed in the said Demand Notice(s), from the date(s) mentioned below till the date of
payment and/or realization, payable under the loan agreement read with other documents/writings, if any, executed by
the said Borrower(s). As security for due repayment of the loan, the following assets have been mortgaged to PCHFL by

Capital & Housing Finance

PUBLIC NOTICE

NOTICE IS HEREBY given that Shri Ramesh bhai Kesurdas Doshi purchased the
Flat bearing No. G/4 on the ground Floor, Shri Ayodhya Niwas Co-Operative
Housing Society Ltd. Goddev Naka, B. P. Road, Bhayander (East), Thane 401 105
from M/s. Sohan Builders, Partnership Firm vide Agreement for sale dated 15
July, 1992 (Hereinafter referred to the "Said Property" which is more
particularly described in the Schedule herein below referred to). Thereafter
Shri Rameshbhai Kesurdas Doshi in turns sold and transferred the said
Property to Shri Kirit Morarji Dedhiya vide Agreement for Sale dated 19th
August 1994 and Shri Kirit Morarji Dedhiya gifted his rights, title and interest in
the said Flat to Shri Vinit Kirit Dedhiya Vide Gift Deed dated 9th February 2014
which is registered on 11th April 2014 with sub-registrar Thane bearing
registration number TNN7-2989-2014. The Original Agreement for Sale dated
15 July 1992, executed between Shri Rameshbhai Kesurdas Doshi and M/s.
Sohan Builders has been lost, misplaced and could not be traced out despite
best efforts.
Anybody in custody of the said original document or any person or persons
having any claim against or in respect of the said property or part thereof by
way of inheritance, mortgage, possession, sale, gift, lease, lien, charge, trust,
maintenance, easements, transfer, license either agitated in any litigation/s or
otherwise or any right or interest whatsoever therein are hereby required to
make the same known in writing to us at our office 104, Heena Complex,
Behind Mangal Murti Hospital, B. P. Cross Road, Bhayander (East), Thane- 401
105 within 14 days from the date of publication hereof with the supporting
documents, afterwards, no claim shall be entertained and the same, if any,
shall be considered as waived.

SCHEDULE ABOVE REFERRED TO
Allthat Flat Premises No. G/4 on the ground floor admeasuring about 30.48 sq.
mtrs. Built up area in the Building known as Shri Ayodhya Niwas Co-Operative
Housing Society Ltd., registered under TNA/(TNA)/HSG/(TC)/9299/1997
situated at Goddev Naka, B. P. Road, Bhayander (East), Thane 401 105 which is
constructed upon a plot bearing Old Survey No. 111. New Survey No.89, Hissa
No.5/6 admeasuring 442 Sq. Yards or thereabouts situated and lying in the
revenue village Khari and being in registration Sub- Dist & Dist. Thane within
the jurisdiction of Mira Bhayander Municipal Corporation, Bhayander, District
Thane.

Place : Bhayander
Date : 18/03/2023

Sd/-
Adv. Sonali Tawde

PUBLIC NOTICE
Take Notice that, R. N. Laboratories Pvt.
Ltd. is the owner of Unit No. 305, on the
03rd floor, adm. 389.78 sq. meters. Of
Carpet Area, equivalent to 4149 Sq. fts.
Of super built up area in Building
known as “VIP Plaza” in Society known
as “VIP Plaza Co-operative Premises
Society Limited”, situated and lying B-7
Veera Industrial Estate, off Andheri Link
Road Andheri (West), Mumbai - 400053.
(The “Subject Property”).
All persons, having any right, title, interest,
benefit, claim, or demand, of any nature in
or to the Subject Property, or any part/s
thereof, by way of sale, exchange, gift,
lease, tenancy, license, mortgage, charge,
lien, trust, inheritance, bequest,
easement, possession, cultivation,
occupation, maintenance, memorandum
of understanding, development rights,
agreement to sell or otherwise howsoever,
are required to make the same known in
writing, together with documentary proofin
support thereof, to the undersigned, at
P.O. No. V. PATKE & CO. ADVOCATES,
F-1, 1* floor, Shah Arcade, Rani Sati Marg,
Near Western Express Highway, Malad
(E), Mumbai — 400 097, within 15 (Fifteen)
days of the date hereof, otherwise it shall
be deemed that all such persons have
surrendered and abandoned all their
claims, rights, interest and title of any and
all nature in the Subject Property and are
left with no claim, right, title or interest of
any nature in the Subject Property.
Dated this 22nd day of March, 2023.
V. Patke & Co. - Advocates
F-1, 1st floor, Shah Arcade, Rani Sati
Marg, Near Western Express Highway,
Malad (E), Mumbai—400 097.

o 3t

Bank of Maharashtra
NG

L]

Palghar branch, Thane Zone :- Vairaya Building, Manor Road, Palghar-401 404, MH. 7-'
® E-mail : brmgr195@mahabank.co.in, bom195@mahabank.co.in
m Head Off. : Lokmangal, 1501, Shivajinagar, Pune-411 005, Maharashtra

the said Borrower(s) respectively.

Name of the Borrower(s)/
Guarantor(s)

Demand Notice
Date and Amount with NPA date

Description of secured asset
(immovable property)

(LC No. 11200000173 of Vashi
Branch) Satish Kumar Valloli
Kannadi (Borrower) Sindhu
Veedu Rettar (Co Borrower 1)

25-02-2023/ Rs. 5,41,236/- (Five lakh
Forty One Thousand Two Hundred
Thirty Six Only) NPA (08-01-2023)

Flat No. 003, Building No. 01, Balsam
Garden, Near Taloja Midc, Behind N. K.
Public School Panvel. Navi Mumbai
Maharashtra:- 410208

(LC No. 11200003901 of Vashi
Branch) Satish Kumar Valloli
Kannadi (Borrower) Sindhu
Veedu Rettar (Co Borrower 1)

25-02-2023/ Rs. 3,95,312/- (Three
lakh Ninety Five Thousand Three
Hundred Twelve Only) NPA (08-01-
2023)

Flat No. 003, Building No. 01, Balsam
Garden, Near Taloja Midc, Behind N. K.
Public School Panvel. Navi Mumbai
Maharashtra:- 410208

CLRefer Rule - 8 (1] POSSESSION NOTICE (For iImmovable Property)

WHEREAS, The undersigned being the Authorised Officer of the Bank Of Maharashtra under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Sub-Section (12) of Section 13
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notice dated 02.11.2022 calling upon the borrower/s Mr. Raju
Bangbahadur Singh & Mrs. Puja Rajusingh to repay the amount mentioned in the notice Term loan ¥ 17,49,818/- + other legal expenses not
debited in the account at present within 60 days from the date of receipt of the said Notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with Rule
8 of the Security Interest Enforcement Rules, 2002 on this 18" day of March of the year 2023.
The borrower in particular and the Public in General is hereby cautioned not to deal with the property and any dealings with the properties will be
subject to the charge of the Bank Of Maharashtra for an amount Term loan ¥ 17,49,818/- + other legal expenses not debited in the account
at present within 60 days from the date of receipt of the said Notice.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Description of the Movable / Immovable property
Flat No 101, 1* floor, Nidhi Palace, Vill. Mahim, Mahim Road, Palghar-401 404 admeasuring 63.66 sg. mt. (BA)
in the name of Mr. Raju Bangbahadur Singh and Mrs. Puja Raju Singh
sd/-
Mr. Aditya Nath Jha, Chief Manager / Asst. Gen. Manager & Authorized Officer,
FOR BANK OF MAHARASHTRA

Date : 18.03.2023
Place : Palghar.

(LC No. 18800001107 of
Nallasopara Branch) Dilkhush
Shantilal Jain (Borrower) Shantilal
Balchand Jain (Co Borrower 1)

25-02-2023/ Rs. 17,46,479/-
(Seventeen lakh Forty Six Thousand
Four Hundred Seventy Nine Only)
NPA (08-01-2023)

Flat No. 103, 1st Flr, Wing D, Bldg No.1
Ombkar Plaza, Behind Bachraj Avenue,
Padmavati Ngr, Next to Bolinj Naka, Virar
West Thane Maharashtra:- 401303

(LC No. 18800002693 of
Nallasopara Branch) Dilkhush
Shantilal Jain (Borrower) Shantilal
Balchand Jain (Co Borrower 1)

25-02-2023/ Rs. 4,17,042/- (Four
lakh Seventeen Thousand Forty Two
Only) NPA (08-01-2023)

Flat No. 103, 1st FIr, Wing D, Bldg No.1
Ombkar Plaza, Behind Bachraj Avenue,
Padmavati Ngr, Next to Bolinj Naka, Virar
West Thane Maharashtra:- 401303

(LC No. 11200004213 of Vashi
Branch) Prafulla J Tribhuwan
(Borrower) Roselin P Tribhuwan
(Co Borrower 1)

25-02-2023/ Rs. 14,96,842/-
(Fourteen lakh Ninety Six Thousand
Eight Hundred Forty Two Only) NPA

(08-01-2023)

Flat No 303, 3rd Floor, Cresent Gardenia Bld,
Gagangiri Vihar Near Gagangiri Ashram
Khopli Raigad Maharashtra:- 410203

(LC No. 11200005195 of Vashi Branch)
Prafulla J Tribhuwan (Borrower)
Roselin P Tribhuwan (Co Borrower 1)

25-02-2023/ Rs. 5,26,638/- (Five lakh
Twenty Six Thousand Six Hundred
Thirty Eight Only) NPA (08-01-2023)

Flat No 303, 3rd Floor, Cresent Gardenia Bld,
Gagangiri Vihar Near Gagangiri Ashram
Khopli Raigad Maharashtra:- 410203

(LC No. 04500009557 of Thane
Branch) Ritesh P Talashilkar
(Borrower) Smita P Talashilkar (Co
Borrower 1) Ganesh J Mali (Co
Borrower 2) Sgk Group (Guarantor 1)

25-02-2023/ Rs. 29,68,550/- (Twenty
Nine lakh Sixty Eight Thousand Five
Hundred Fifty Only) NPA (09-12-
2022)

Flat No 1608, 16 Th Floor, B Wing, Versatile
Valley, Nilje Gaon, Dombivali E, Nilje Gaon,
Dombivali E, Thane Maharashtra:- 421201

(LC No. 11100006852 of Virar
Branch) Kalpana Akhilesh Singh
(Borrower) Akhilesh Ramakant
Singh (Co Borrower 1)

25-02-2023/ Rs. 34,26,543/- (Thirty

Four lakh Twenty Six Thousand Five

Hundred Forty Three Only) NPA (08-
01-2023)

F No. 501, 5th Flr, Bldg No.01, Avenue J Rustomjee
Evershine Global City Avenue J Bldg No.01

To 06 Chsl, Nr Yazu Bldg No. 01 To 06 Chsl, Nr Yazu
Park, Virar West Thane Maharashtra:- 401303

Public Notice For E-Auction For Sale Of Immovable Properties

Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at:- IIFL House, Sun Infotech Park Road No. 16V, Plot No.B-23 ,
Thane Industrial Area, Wagle Estate, Thane - 400604 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice
issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS"
for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.bankeauctions.com.

Borrower(s) / Co- Demand Notice Description of the Inmovable Date of Symbolic Reserve
Borrower(s) / Guarantor(s) Date and Amount property/ Secured Asset Possession Price
1.Mr. Dharmesh 26-Nov-2019 All that part and parcel of the 10-Jun-2020 Rs.1,43,84,000/- (Rupees

Property Bearing Flat No. 304, B
Wing, admeasuring 743.79 sq. ft.
"Parijat Towers", Village Tungave,
Saki vihar Lake Road, , L-Ward,

Rs.1,17,82,865/- (Rupees
One Crore Seventeen Lakh
Eighty Two Thousand Eight

One Crore Forty Three Lakh
Eighty Four Thousand Only)

Earnest Money Deposit

Hasmukhbhai Shah
2.Bharti Hasmukh Shah
3.Dimple Nimesh Shah

Total Outstanding As On
Date 10-Mar-2023
Rs. 1,57,15,947/-

4.Mona Dharmesh Shah | Hundred Sixty Five Only) r 4 R One Crore i (EMD) Rs. 14,38,400/-
i 2 "~ 7 IKurla West, Andheri East M (Rupees One Crore Fifty ,38,
5.Nimesh Hasmukhbhai [~ Bid Increase Amount Ml;rhzraseﬁtr’a_zgog;z_ a Trsnl?:é; Seven Lakh Fifteen (Rupees Fourteen Lakh
P Shﬁh 721861 Rs. 1,00,000/- built up area admeasuring 1080| Thousand Nine Hundred | Thirty Eight Thousand Four
(Prospect No. )| (Rupees One Lakh Only) |[sqft) Forty Seven Only) Hundred Only)
21-Nov-2019 & All that part and parcel of the 10-Jun-2020 Rs. 1,43,10,000)- (Rupees

1. Mrs. Mamta Sanjay

Rs.1,18,57,175\- (Rupees |ioperty Bearing Flat No 804, Bth e SR | One Crore Forty Tree Lakh

. Floor, B Wing, Parijat Towers ,
Mathl:awala | One Crore Eighteen Lakh |yjjjage Tung%a, Téluka kurla,| On Date 10-Mar-2023 Ten Thousand Only)
2. Mr. Sanjay Vasanji | Fifty Seven Thousand One |umbai Suburdan District, Baji|  Rs. 1,59,26,532/- Eamest Money Deposit
Mathrawala Hundred Seventy Five Only) [Pasalkar marg, Saki-Vihar Lake|(Rupees One Crore Fifty (EMD) Rs. 14,31,000/-
(Prospect No. 721694) Bid Increase Amount  |Road, Mumbai, Maharashtra -| Nine Lakh Twenty Six R F. n’ YL ‘h
Rs.1,00,000/- 400072(Super  built up area| Thousand Five Hundred | _(Rupees Fourteen La
(Rupees One Lakh Only) [admeasuring 1080 sqft) Thirty Two Only) Thirty One Thousand Only)

Date of Inspection of property : EMD Last Date Date/ Time of E Auction
20-Apr-2023 1100 hrs -1400 hrs 24-Apr-2023 till 5 pm. 26-Apr-2023 1100 hrs-1300 hrs.

(LC No. 00500001190 of Fort Branch)
Malcolm Michael Albuquerque
(Borrower) Vijaya Malcolm
Albuquerque (Co Borrower 1)

25-02-2023/ Rs. 16,58,776/- (Sixteen
lakh Fifty Eight Thousand Seven
Hundred Seventy Six Only) NPA (08-
01-2023)

Studio Apartment No. F-4, 1st Flr, Mystica
Lonavala, Old Kandala Road, Lonavala, Pune
Pune Maharashtra:- 410401

(LC No. 11100003938 of Virar
Branch) Milind Narendra Gupte
(Borrower) Archana Milind
Gupte (Co Borrower 1)

25-02-2023/Rs. 24,02,377/- (Twenty
Four lakh Two Thousand Three
Hundred Seventy Seven Only) NPA
(08-01-2023)

Flat No. 704, 7th Flr, E Wing, Bldg No 23
Type Q9, Bhavya Heights, Sect Vii, Nr.
Acropolis, Hdil Layout, Dongar Virar West
Thane Maharashtra:- 401303

(LC No. 00500003266 of Fort
Branch) Narendra V Parmar
(Borrower) Anju N Parmar
(Co Borrower 1)

25-02-2023/ Rs. 6,24,289/- (Six lakh
Twenty Four Thousand Two Hundred
Eighty Nine Only) NPA (09-12-2022)

Flat No. 201, 2nd Floor, A Wing Shree
Prahilad Ltd, B.P. Cross Road Nr. Saibaba
Hospital Bhaindar East. Thane Maharashtra
- 401105

(LC No. 05000026438 of Mumbai
Metro Branch) Devamani Kanojia
(Borrower) Meera Devamani
Kanojiya (Co Borrower 1)

25-02-2023/ Rs. 15,85,791/- (Fifteen
lakh Eighty Five Thousand Seven
Hundred Ninety One Only) NPA (08-
01-2023)

Flat No. 306, 3rd FIr, Wing A, Bldg No.7,
Navkaar A, Near Nakoda Heights, Funfiesta
Cinema Lane, Nilemor Nallasopara West.
Thane Maharashtra:- 401203

(LC No. 04500005848 of Thane
Branch) Rajendra Pandit Baviskar
(Borrower) Savita Rajendra
Baviskar (Co Borrower 1)

25-02-2023/ Rs. 8,61,243/- (Eight
lakh Sixty One Thousand Two
Hundred Forty Three Only) NPA (08-
01-2023)

Shop No.1, Gr Floor, Wing B, Building No.1
Shree Krishna Residency Next to Cancer
Hospital Badlapur West Thane Maharashtra
- 421504

(LC No. 11300004418 of Panvel
Branch) Ruda Lira Patel
(Borrower) Ratan Ruda Patel (Co
Borrower 1)

25-02-2023/ Rs. 21,26,119/- (Twenty
One lakh Twenty Six Thousand One
Hundred Nineteen Only) NPA (09-11-
2022)

Flat No 202, 2nd Floor, Bldg No 3 Balaji
Lifestyle, Sukhapur Village Palidevad, Panvel
Raigad Raigad Maharashtra:- 410206

(LC No. 06900006816 of Kalyan
Branch) Indrasen Padmakar
Parkar (Borrower) J P Parkar (Co
Borrower 1)

25-02-2023/ Rs. 13,89,129/-
(Thirteen lakh Eighty Nine Thousand
One Hundred Twenty Nine Only) NPA

(08-01-2023)

Flat No. 703, 7th Floor, R-2 Building Amrut
Vishwa, Next To Motiram Greens Boradpada
Road, Badlapurgao Badlapur West Thane
Maharashtra:- 421504

(LC No. 05000029747 of Mumbai
Metro Branch) Akash Goyal
(Borrower) Shruti Goyal (Co
Borrower 1)

25-02-2023/ Rs. 57,47,041/- (Fifty
Seven lakh Forty Seven Thousand
Forty One Only) NPA (08-01-2023)

Flat No.402, 4th Flr, Wing 11, Liv Smart,
Premiere Road, Opp. Don Bosco Institute Of
Technology, Kurla West, Mumbai Mumbai
Suburban Maharashtra:- 400070

(LC No. 20700041490 of Kharghar
Branch) Arjun Diwansingh Bisht
(Borrower) Bharti Arjun Bisht (Co
Borrower 1)

25-02-2023/ Rs. 4,99,737/- (Four
lakh Ninety Nine Thousand Seven
Hundred Thirty Seven Only) NPA (08-
01-2023)

Flat No-301, 3rd FIr, C Wing, Project-1 Karm
Garden, Bldg No.1 Jaai Near Shiv Temple,
Chikhaloli Ambernath Thane Maharashtra:-
421501

(LC No. 14000001616 of Borivali
West Branch) Prabhakar J Rai
(Borrower)

25-02-2023/ Rs. 16,94,218/- (Sixteen
lakh Ninety Four Thousand Two
Hundred Eighteen Only) NPA (08-01-
2023)

Flat No. 101, 1st Floor, D Wing, Building No.
01, Sai Kailash Apartment, Next To Mann
Church, Maan Boisar East Thane
Maharashtra:- 401501

(LC No. 04500007016 of Thane
Branch) Mansingh Ramadhar
Yadav (Borrower) Sunita Mansing
Yadav (Co Borrower 1)

25-02-2023/ Rs. 21,05,745/- (Twenty
One lakh Five Thousand Seven
Hundred Forty Five Only) NPA (10-
12-2022)

Flat No. 002, Gr Floor, Bldg No. B-3, Gayatri
Residency, Thane Bhiwandi Rd, Opp.
Khandagale Estate, Purna Bhiwandi, Thane
Thane Maharashtra:- 421302

(LC No. 11300005359 of Panvel
Branch) Abhishek K Dubey
(Borrower) Mukesh Kumar K
Dubey (Co Borrower 1) Ruby
Abhishek Dubey (Co Borrower 2)

25-02-2023/ Rs. 43,23,899/- (Forty
Three lakh Twenty Three Thousand
Eight Hundred Ninety Nine Only)
NPA (08-01-2023)

Flat No.1301, 13th Flr, Tricity Enclave Plot
No 48, Nr Lakhanis Waves Sector 9, Ulwe
Ulwe, Navi Mumbai Thane Maharashtra:-
400705

(LC No. 04500007311 of Thane
Branch) Sadanand B Pote (Borrower)
Tai Bharat Pote (Co Borrower 1)

25-02-2023/ Rs. 23,95,054/- (Twenty
Three lakh Ninety Five Thousand
Fifty Four Only) NPA (08-01-2023)

Unit No 17, Plot No A-33 Trilok Chsl, Sec 12
Near Pranam Hotel Kharghar, Navi Mumbai
Raigad Maharashtra:- 410210

(LC No. 05000031334 of Mumbai
Metro Branch) Rakesh Jaishankar
Nair (Borrower) Ramani
Jaishankar Nair (Co Borrower 1)

25-02-2023/ Rs.7,57,864/- (Seven
lakh Fifty Seven Thousand Eight
Hundred Sixty Four Only) NPA (08-
01-2023)

Room No. 3, Gr Flr, Parimala Chsl Plot No.
244, Shiv Mandir Lane, Shivganga Nagar,
Ambernath E. Thane Thane Maharashtra:-
421501

(LC No. 04500008928 of Thane
Branch) Abdul Alim Shaikh (Borrower)
Sana Shaikh (Co Borrower 1)

25-02-2023/Rs. 8,57,512/- (Eight lakh
Fifty Seven Thousand Five Hundred
Twelve Only) NPA (08-01-2023)

Plot No. 34 Rich Fields, Jambrung Vill:
Jambrung Karjat, Raigad Raigad
Maharashtra:- 410201

(LC No. 04500007732 of Thane
Branch) Sardar C Bind (Borrower)
Kismati Devi Sardar Bind

(Co Borrower 1)

25-02-2023/Rs. 11,48,913/-
(Eleven lakh Forty Eight Thousand
Nine Hundred Thirteen Only) NPA

(08-01-2023)

Shop No. 3, Gr Floor, Ram Kutri Chsl, J Patil
Road Near Tapovan Vidyalay Bhayender (E)
Thane Maharashtra:- 401105

(LC No. 11300005941 of Panvel
Branch) Anjali A Gawali
(Borrower) Amol Bhaskar Gawali
(Co Borrower 1)

25-02-2023/ Rs. 44,57,977/- (Forty
Four lakh Fifty Seven Thousand Nine
Hundred Seventy Seven Only) NPA
(08-01-2023)

Flat No 605, 6th Floor, C Wing Dhara
Complex, Plot No 21, Sector 8 Near Axis
Bank, Kamothe, Navi Mumbai Raigad
Maharashtra :- 410206

(LC No. 05000035367 of Mumbai
Metro Branch) Abdul Munaf Noor
Mohammed (Borrower) Durrenayab
Abdul Munaf (Co Borrower 1)

25-02-2023/ Rs. 56,39,550/- (Fifty Six|
lakh Thirty Nine Thousand Five
Hundred Fifty Only) NPA (08-01-
2023)

Flat No. 1101, 11th Floor, Wing 1 Liv Smart,
Premiere Road, Opp. Don Bosco Institute of
Technology, Kurla West, Mumbai Mumbai
Suburban Maharashtra:- 400071

(LC No. 26200000582 of Dahanu
Branch) Vivek Kumar S Singh
(Borrower) Ragini Singh (Co
Borrower 1)

25-02-2023/ Rs.14,79,591/-
(Fourteen lakh Seventy Nine
Thousand Five Hundred Ninety One
Only) NPA (05-01-2023)

F No. 403, 4th FIr, B Wing, Bldg No. 01 Abhi
Paradise, Nr Kelve Road Station Village
Zanzroli Kelve Road East, Palghar Thane
Maharashtra:- 401404

(LC No. M0036398 of Thane
Branch) Jitesh Wagh (Borrower)
Vikas Fakira Wagh

(Co Borrower 1)

25-02-2023/ Rs. 6,97,768/- (Six lakh
Ninety Seven Thousand Seven
Hundred Sixty Eight Only) NPA (03-
11-2022)

Address:- Shop No. 10 Ground Floor Balaji
Devloper Kulgaon Badlapur Thane
Landmark: Gaodevi Talao City: Thane Pin:
421503 State: MH Country: Indian

(LC No. M0094795 of Thane
Branch) Alpesh Parange
(Borrower) Manjula Ganesh
Paranje (Co Borrower 1)

25-02-2023/ Rs. 8,51,996/- (Eight
lakh Fifty One Thousand Nine
Hundred Ninety Six Only) NPA (03-
11-2022)

Flat No. 105 1st Floor Building No 5 Om
Siddhivinayak Chsl Vashi Naka Mhada Colony
Road Off Mahul Road Mumbai Suburban Near
Vinay High School Mumbai 400074 Mh India

(LC No. P0007947 of Thane
Branch) Sunita Thorat (Borrower)
Nitin Haribhai Thomat (Co
Borrower 1)

25-02-2023/ Rs. 23,73,229.08/-
(Twenty Three lakh Seventy Three
Thousand Two Hundred Twenty Nine
Only and Eight Paise) NPA (03-01-

2023)

Shop No. 7 Ground Floor C TS 100/12 Plot 3
S No. 120 Pt Hissa 1/2 Yuvraj Apt Chil Nr
Mamata Kshatrina Hall Juntion 07 Tambhi
Pada Road Samam Simy Mang Kanjum Kurla
Bhandup (W) Mumbai 400070

Mode of Payment:- All payment shall be made by demand draft in favour of "IIFL. Home Finance Limited" payable at Gurugram or through RTGS/NEFT
The accounts details are as follows: a) Name of the Account:- IIFL Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account
No:-9902879 followed by Loan Number, d) IFSC Code:-SCBL0036001 e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com , well
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with
the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.

. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

. Bidders are advised to go through the website https://bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for|
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- support@bankeauctions.com,
Support Helpline Numbers:@7291981124/25/26.and for any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll
free no. 1800 2672 499 from 09:30 hrs to 18:00 hrs between Monday to Friday or write to email:- auction.hI@iifl.com.

7. Notice is hereby given to above said borrowers to collect the household articles,which were lying in the secured asset at the time of taking physi-

cal possessionwithin 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

8. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

9. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled

and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

10. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any

dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002 —————

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of|

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:-Mumbai Date: 22-Mar-2023 Sd/- Authorised Officer, IIFL Home Finance Limited.

o o b~ W N

If the said Borrowers shall fail to make payment to PCHFL as aforesaid, PCHFL shall proceed against the above secured
assets under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs
and consequences. The said Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by
way of sale, lease or otherwise without the prior written consent of PCHFL. Any person who contravenes or abets
contravention of the provisions of the said Act or Rules made there under, shall be liable for imprisonment and/or penalty as
provided under the Act.

Date: 22-03-2023
\Place: Mumbai

Sd/- (Authorised Officer)
Piramal Capital & Housing Finance Limited/

Zonal Office Mumbai South, 2" Floor,

= )
J S N (11d )d Allahabad Bank Building, Fort, Mumbai - 400023.
Phone : 022-22611145 Website : www.indianbank.in
4 SATEEE ALLAHABAD

Date:30/01/2023
under ZO Mumbai (South

Zol Mumbaillegal/2022-23

Show Cause Notice to M/s. Biotech Initiative Pvt. Ltd. With Mulund (West

To,

1. M/s. Biotech Initiative Private Ltd.
Office No.708, 7" Floor, Peninsula Plaza, A/16 Veera Industrial Estate, Off Link Road, Andheri West, Mumbai- 400053.

2. Mr.Deepak Kumar Prajapati (Director/Guarantor),
705/706, 7" floor , Indra Darshan, Building No. 14, Oshiwara, Andheri West, Mumbai-400053.

3. Mrs. Poonam Prajapati (Director/Guarantor)
705/706, 7" floor , Indra Darshan, Building No. 14, Oshiwara, Andheri West, Mumbai-400053.

Dear Sir,

Sub: M/s. Biotech Initiative Pvt. Ltd. With Mulund (West) under ZO Mumbai (South)- Classifying as Wilful Defaulter — Show Cause Notice
Thisis as per the direction of Wilful Defaulter Screening Committee (WDSC) issued vide its order/decision dated 30.09.2022 and in terms of the
findings of the said Screening Committee wherein the committee observes as under:
That, first is Company and 2" to 3" are Directors/Guarantors have availed credit facility from our Bank. The aforesaid borrower Company i.e.
M/s Biotech Initiative Pvt. Ltd. was sanctioned credit facility and its Guarantor is also availed the credit facility of which details of outstanding
dues as on 25/01/2023 is as under:-

Name Account Product Book Bal Mol Total
Biotech Initiatives Pvt. Ltd| 6513974230 | OD SEC TRADE FINANCE -MCLR 1Y 19700188.24 4345524.928 | 24045713.17
Biotech Initiatives Pvt. Ltd| 6884754469 | MSME-IND GECLS COVID-REPO 3925808 626546.972 4552354.972
Deepak Kumar Prajapati 6577796136 | IBHLCOM/RE-FLG-ABV75LMCLR 34915500.64 0 34915500.64
Total Outstanding Dues as on 25/01/2023 58541496.88 4972071.9 63513568.78

On the terms and conditions as stipulated in the sanction letter & in the documents executed by all of you in pursuance thereto through our Mulund
West Branch. The limit sanctioned to the company are secured by securities mentioned as under:-

Primary |Extension of Equitable Mortgage over the Flat Nos. 1301 & 1302, 13" Floor, A Wing, Lady Ratan Towers Co-operative Housing
Society Ltd. Onland bearing C.S. Nos. 109 (pt),110 (Pt), 1/110 (pt), 2/137(pt),138(pt) of Lower Parel division, Dainik Shivner Marg,

Dr E Moses Road, Worli, Mumbai -400018. Property in the name of Mr. Deepak Kumar Prajapati ( Director)
Hypothecation of stocks and Book Debts

Collateral

The aforesaid borrower unit was requested to pay interest and other charges and also the instalments of the principal in accordance with the terms
of the sanction ticket and loan agreements executed by the borrowers / guarantors. However, the borrower has failed for payment of dues and
committed defaultin performing the conditions in the loan agreement, causing thereby classification of the account as NPAas per RBI guidelines.

The status of the accountis enumerated hereunder: (Rs. In crores)

S.No. Date of NPA Dues on 25/01/2023
1. 29.10.2021 6.35

In view of the default committed by the Borrower Company and its Directors and Guarantors the case was examined by the WDSC on 30.09.2022

with a view to ascertain wilful default on the part of the Borrower Company and its Directors and Guarantors as per the guidelines laid down by the

RBI. It was observed by the Wilful Defaulter Screening Committee that the Borrower Company and its Directors and Guarantors had prima facie

committed various wilful irregularities/defaults as detailed hereunder and accordingly meets the criteria to be classified as wilful Defaulter in terms

ofthe guidelines laid down by the RBI.

Theirregularities/defaults/evidences as extracted out by the screening committee and directed to be communicated to the Borrower Company and

its Directors and Guarantors calling for their submission as to why they should not be a declared as wilful defaulter as per RBI guidelines are

enumerated as under:

Cause of Action:

o Capacity to Pay but unwilling to pay in terms of clause 2.1.3(a)

o Siphoning of Funds in terms of clause 2.1.3(c) of RBI Master Circular on Wilful Defaulter dated 01.07.2015

Evidences/Events of Wilful Default:

Capacity to pay butunwilling to pay

v Combined net Worth of the borrower/guarantor as on 31.03.2019 was Rs. 11.56 Cr as per the sanction letter dated 24.07.2020 but despite
having sufficient capacity, the borrower/ guarantor has not repaid any amount.

Siphoning of Funds

o As per the last stock statement submitted by the borrower dated 20.06.2020 the total stock as on 31.03.2020 was Rs. 1.77 Cr and sundry

debtors was Rs. 41.23 Cr but when unit was visited by the Bank's Officials on 08.09.2021 they found NIL Stock lying at the unit. Moreover, office

was named as JDK Construction and Crescent Leasing Ltd. Promoter Director Mr. Mr. Deepak Kumar Prajapati was available at the unit during

the visit and he informed that they have closed down the business transaction in the company. Hence this clearly shows that borrower has

closed down the business and disposed off the stock, realized the proceeds but not reduced the outstanding dues of the Bank Leading to

siphoning of the funds in term of RBI Master circular on Wilful Defaulter dated 01.07.2015.

Mr. Deepak Prajapati has purchased the Flat No 1301 & 1302 from Mr. Murtuza Mohsin and for this purchase, Mr. Deepak Prajapati has taken

home loan to the tune of Rs. 2.90 Cr from our Andheri Branch. Later during the visit of the flatit is discovered the transfer formalities in the name

owner/mortgagor has not effected in the Society record. In this connection branch has written a letter to the society and in response to this letter

Society in its letter dated 02.03.2022 has informed that Flat No 1301 & 1302 are allotted to Mr. Murtuza Mohsin and Mr. Murtuza Mohsin has

written a letter dated 17.12.2018 to the society, instructing society not to transfer the said flats on account of suit filed before High Court against

Mr. Deepak Prajapati. In view of the above it is clear that intention of promoter director, Mr. Deepak Prajapati was intentional deliberate and

calculated to defraud the Bank.

In view of the above detailed for Capacity to pay but unwilling to pay in terms of clause 2.1.3 (a) and Siphoning of funds in terms of clause

2.1.3(c) of the RBI Master Circular No. No.RB/2015-16/100 DBR.No.CID.BC.22/20.16.003/ 2015-16 dated 01.07.2015, each of you are

required by the WDSC to show cause as to why each of you should not be a declared a wilful defaulter for the reported diversion / siphoning of

funds/reasons specified hereinabove.

Please ensure that your reply should reach us on or before 18/02/2023, failing which the committee would be constrained to proceed further in

the matter based on the evidence on record treating as if you have no reason/explanation to offer in rebuttal. sdl-

Zonal Manager
For Wilful Defaulter Screening Committee (WDSC)

Form No. 3
See Regulation-15 (1)(a)| / 16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai-400703
Case No.: OA/772/2021

Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

BANK OF BARODA Exh.no:12
Vs
MS WIN AGRO INDUSTRIES
To,

(1) MS WIN AGRO INDUSTRIES
D/W/S/O-MIJANUR ATIYAR RAHAMAN
Plot No 97 Sector 19A B Wing, Behind Commodity Ex Bldg Opp APM Market
Vashi Navi Mumbai, Maharashtra -400705

SUMMONS
WHEREAS, OA/772/2021 was listed before Hon'ble Presiding
Officer/Registrar on 30/03/2021.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the
said Application under section 94) of the Act, (OA) filed against you for
recovery of debts of Rs. 3190786.20/- (application along with copies of
documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants
are directed as under:
(i) to show cause within thirty days of the service of summons as to why relief
prayed for should not be granted;
(ii) to disclose particulars of properties or assets other than properties and assets
specified by the applicantunder serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachmentof properties;
(iv) you shall not transfer by way of sale, lease or otherwise, exceptin the ordinary
course of his business any of the assets over which security interest is created
and/ or other assets and properties specified or disclosed under serial number
3Aof the original application without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with the
bank or financial institutions holding security interest over such assets.
You are also directed to file the written statement with a copy thereof furnished
to the applicant and to appear before Registrar on 01/06/2023 at 10:30A.M.
failing which the application shall be heard and decided in your absence
Given under my hand and the seal of this Tribunal on this date: 01/03/2023

Signature of the Officer Authorised to issue summons.
(SANJAI JAISWAL)
REGISTRAR

Note :Strike out whichever is not applicable DRT-lIl, MUMBAI.

MODIFIED FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PROTOCOL MARINE SERVICES PRIVATE LIMITED

OPERATING IN CNF AGENT, TRANSPORTATION INDUSTRY AT MUMBAI
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor |Protocol Marine Services Private Limited
along with PAN/ CIN/ LLP No. |CIN No. U63090MH2001PTC133857

2. | Address of the registered 1502/A, 15th Floor Universal Magestic,
office P.L.Lokhande Marg, Chembur (W)
Mumbai Maharshtra-400043 India

3. | URL of website -

4. | Details of place where majority| 1502/A, 15th Floor Universal Magestic,
of fixed assets are located P.L. Lokhande Marg, Chembur (W)
Mumbai Maharshtra-400043 India

5. | Installed capacity of main NA
products/ services

6. | Quantity and value of main NA
products/ services sold in
last financial year

7. | Number of employees/ 3

workmen

8. | Further details including last
available financial statements
(with schedules) of two years,
lists of creditors, relevant
dates for subsequent events
of the process are available
at:

Can be sought by writing an email to
the RP

9. | Eligibility for resolution
applicants under section
25(2)(h) of the Code is
available at:

The eligibility criteria is mentioned in
detailed Invitation for Expression of
Interest to submit Resolution Plan(s)
(“Invitation”)

10.| Last date for receipt of

expression of interest

6th April, 2023

11.| Date of issue of provisional
list of prospective resolution

applicants

16th April, 2023

12, Last date for submission of

objections to provisional list

21st April, 2023

13.| Process email ID to submit EOI| protocolmarine.cirp@gmail.com

sd/-

Sanjay Mahajan

Resolution Professional

Registration Number: IBBI/IPA-001/IP-P02122/2021-22/13523
Registered Address: 3/3, Mohanlal Mansion, Bhandarkar Road,
Matunga Central, Mumbai - 400019

For Protocol Marine Services Private Limited

Date: 22nd March, 2023
Place: Mumbai

WSFX GLOBAL PAY LIMITED
(FORMERLY KNOWN AS WALL STREET FINANCE LTD)
Unit 622, 6" Floor, The Summit Business Bay - Omkar, M V Road,
Opp PVR Cinema, Chakala, Andheri (East), Mumbai - 400 093.
Tel:. 022-62709600 * Website: www.wsfx.in ¢ CIN: L99999MH1986PLC039660

NOTICE TO MEMBERS

Members of the Company are hereby informed that pursuant to Sections 108, 110 and
other applicable provisions, if any, of the Companies Act, 2013 ("the Act") read with
Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 ("the
Rules") (including any statutory modifications or re-enactments thereof for the time being
in force), read with the General Circular No. 11/2022 dated December 28", 2022 (in
continuation to the Circulars issued earlier in this regard) issued by the Ministry of
Corporate Affairs ("MCA") ("MCA Circulars"), applicable provisions of the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015, the Company has
on 21 March 2023 sent e-mails to all the Members containing the Notice of the Postal
Ballot dated 21* March, 2023 along with an Explanatory Statement seeking their
approval for the alteration of Object Clause of the Memorandum of Associations of the
Company.
In line with the MCA Circulars, the Postal Ballot Notice has been sent only through
electronic mode to all those Members who have registered their email address with the
Company or Depositories or Depository Participants or the Company's Registrar and
Share Transfer Agent (RTA), Bigshare Services Pvt. Ltd (“Bigshare”) as on 17" March
2023 (the "cut-off date"). Accordingly, the physical copy of the Notice and Postal Ballot
Form has not been sent to the Members for this Postal Ballot. A person who is not a
Member onthe cut-off date should treat the Notice for information purposes only.
The Company has appointed Mr. Dharmesh Zaveri, Proprietor of M/s. D. M. Zaveri & Co
(Membership No. FCS 5418), as Scrutinizer for conducting the Postal Ballot in a fair and
transparentmanner.
The Postal Ballot Notice has been placed on the website of the Company at www.wsfx.in,
website of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com and
website of the Stock Exchanges i.e. BSE Limited (BSE) at www.bseindia.com. Members
who have not received the Postal Ballot Notice may download it from the above-
mentioned websites.
The Company has engaged the services of NSDL to provide electronic voting facility to
the Members of the Company to cast their votes. The instructions for e-voting are
provided in the Postal Ballot Notice. Members are requested to provide their assent or
dissent through e-voting only.
The voting rights of the Members shall be in proportion of their shareholding to the total
paid-up equity share capital of the Company as on the cut-off date.
Members are requested to note that the e-voting period shall commence on Thursday,
23" March 2023 at 09:00 AM IST and end on Friday, 21* April 2023 at 05:00 PM IST.
The e-voting module shall be disabled by NSDL for voting thereafter. Once the vote on
the resolution is cast by the Member(s), he/she shall not be allowed to change it
subsequently or cast the vote again.
Members who have not registered/updated their email IDs so far are requested to
register/update the same to get all notices, communications, etc. from the Company,
electronically, as per the following procedure:
(a) Incase of electronic/ demat holding: Contact respective Depository Participant and
(b) In case of physical holding: Contact either the RTA by sending an e-mail at
investor@bigshareonline.com or use link https:/bigshareonline.com//Forlnvestor.aspx
orthe Company by sending an e-mail to investors @wsfx.in by quoting the name and folio
number.
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on toll free no.: 1800 1020 990 and 1800 22 44
30 or send a request to Mr. Amit Vishal - Assistant Vice President— NSDL or Ms. Pallavi
Mhatre, Senior Manager - NSDL at evoting @nsdl.co.in.
The results of the Postal Ballot will be announced on or before Tuesday, 25" April 2023
and displayed on the Company's website at www.wsfx.in and the website of NSDL at
www.evoting.nsdl.com. The results will also be intimated to the Stock Exchange i.e. BSE
Limited, where the equity shares of the Company are listed.
For WSFX GLOBAL PAY LIMITED
(formerly known as “Wall Street Finance Limited”)
Manisha Lakhotia
Company Secretary
(Membership no : 46126)

/‘\

Giobalpay

Date: 21% March 2023
Place: Mumbai
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FINKURVE FINANCIAL SERVICES LIMITED

Corporate Office : Trade World, D-Wing, 2nd Floor, 202,

Kamala Mill Compound Lower Parel (W), Mumbai, Maharashtra - 400013
PUBLIC NOTICE

S & wesfauara 3 &t Finkurve Financial Services Limited, through his
facilitated partner Augmont Gold Tech Pvt. Ltd., On 24.03.2023 at 10:00 am,
Augmont Gold For ALL Shop No. 1, Mahajan Apartment, opp. Panchayat
samiti, main Bajarpeth, Murbad (M.S.) Pin - 421401, (7w1) 4} a1 Saeiean
= SrfiarE forea e Fevame AR ang. foreme el SR wiRw
ZIffe o s el a1 W Aol ATE M9 TS AR AR A el
G Aed, foramard] Aifew saceivuv @ Feleri e A, foaa &
o SUTR Wi S T AEE Gl Sooike Seled] e Uit
ot wrenaft WAt amda

MURBAD : MURB-61061, MURB-98897.

For More Detalls Contact: GHIHAG DOIFUDE Mnh T9?7423496

r the number of ace

|I\

Uatarmhos Sime Eecirioty Distribution Co Lid

e-Tender Notice

Following Tender for Empanelment of Agencies for Breakdown Maintenance of LT/HT overhead
lines, LT/HT underground cables and Transformers under VIRAR DIVISION , VASAI Circle is
invited in prescribed Tender forms for the Works/ltems from reputed E-registered contractors with

TENDER NOTICE
Sealed Item Rate tenders are
invited for Civil, Waterproofing,
Plumbing, Painting &
Miscellaneous Work of

MSEDCL as below: NEW VAIBHAV
Tender Number Name of Tender Tentative Tender| Tender CO MPLEX CHSL
Amount(Lac) Fee Geeta Nagar Phase 11,
. Behind Sai Petrol Pump, Balaji Road,
EE/VRRIT/BM Breakdown maintenance of DTC 30.00 Mira Road (E), Thane - 401 107.
DTCI/T-24 Tender forms are available at
- - Society's Office
EE/VRRI/T/BM | Breakdown maintenance of LT Line and 30.00 Rs.1000+ From- 22/03/2023 to 04/04/2023
LT/T-25 Cables GST Time:- 11.00 a.m to 6.00 p.m
Project Consultant
. . VERSATILE CONSULTING
HT/T-26 Cables Tel: 9920115458 / 9702382756

The tender documents are available at our website hitps://etender.mahadiscom.in/ eatApp/
from dt:20.03.2023 to dt: 27.03.2023. For updates regarding extension of last submission dates
and other queries please visit to our official website of MSEDCL and office.

EXECUTIVE ENGINEER, VIRAR DIVISION

Cost of tender document Rs. 3,000/-
payable by Pay Order in favour of
Society. (Non Refundable)

SDi/-
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